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Orders of Tribunal 

21.X.1986: 	(Per CHRKR,?') 
This case was heard yesterday 
and due to paucity of time, We 
pronounced only the result of 
the application, and hence we 
are proceeding now to give the 
reasons for allowing the appLi-
cation. 

The applicant is at pres€nt 
serving as Senior Technical 
Assist2nt, Regional Vocational 
Training Institute, BangaloxE. 
His grievance is that the 
departmental promotion CommitteE 
recomrended his promotion to 
selection grade (S3) wit.h the 
pay scale of Rs. 740-280, th 
old scale being Rs. 550-770, 
w •e.f. 5.9.1971 in his parent 
office at Ludhiano (Annexure—E) 
that the S3 was granted in his 
parent department w.e.f. 5.9.71 
and an increment was also gran 
ted on 5.9.1971, but when a 
request was made by him to the 
Foreman Training Institute (FTI 
to grant him the SO, the same 
was declined on the ground that 
pending orders passed by the 
Court, no decision could be 
taken on the representation 
made by the applicant, vide 
annexures—'H and J,respectively. 
It now transpires that the 
matter pending in the High 
Court has been decided on 
16.3.1982 and the applicant wa 
given all consequential bene-
fits flowing therefrom. Hence 
the impediment to the conside-
ration by the FTI,BangalOre of 
the representation made by the 
applicant is no longer existin 
and the FTI is therEfore direc 
ted to consideration the repre 
sentation on its merits and 
grant such reliefs to the appl 
cent that he is entitled to. 
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Shri Raghvendrachr brings to 
our notice that the applicant is due 
to retire in about four months time. 
In view of this, we diret the res-
pondents to dispose of the represen-
tation of the applicant within three 
months from the date of this order. 

The application is disposed of 
accordingly; no costs. 

(c-1. RAMAKRISHNA a'o) (p. SHINIVASAN) 
MEMBER (J) 	 MEMBER(A) 

21.X.1966. 	 21.X.19E6. 
drrs. 

At the requt of Shri N. Basavaraju 
he mttr was fixed for today for being 
poken to. We have heard Shri 8asvaraju. 
h ord'r paEsd by us above starid. 

ME1BR (J) 	I'O1BE P, (A) 
23.10.1986 	23.10.1986 
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